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Order under section 254(1) of Income Tax Act

PER PAWAN SINGH, JUDICIAL MEMBER:

1. This appeal by assessee is directed against the order of

National Faceless Appeal Centre (NFAC)/Ld. CIT(A) dated

07.12.2022 for the assessment year 2015-16.

At the time of hearing, Ld. Authorized Representative for the

assessee requested the Bench that he has instructed by

assessee to withdraw the instant appeal by filing application

dated 02.05.2023.

On the other hand, Ld. Senior Departmental Representative

for the Revenue fair enough in not objecting to assessee’s

above application.
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4. We have heard both the parties and as the Ld. Sr-DR for the
Revenue has no objection, we permit the withdrawal of
assessee’s appeal. Accordingly, this appeal of assessee is

dismissed as withdrawn.

5. In the result, appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 10/05/2023.
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